
     
 

  

     

      

   
  

   
    

      

     

          
     

    

    

         

            

       

    
 

   
    

   
    

  
  

   



      
  

            

           

        

         

           

            

          

  

            

        

        

        

           

             

           

       

          

           

          

       
       

          

          

           

          

           

           

          

            

             

            



NAIIONAL COMPANY LAW TRTBUNAL, MUMAAI BENCH, MUMBAI
CP No. 7892s2(1)2017

5. Accordingly, the Respondent is directed to restore the name of the

company forthwith in the Register of companies maintained by him

subject to the condition the Petitioner Company will deposit a sum of

{2,00,000 as cost lmmediately payable to NCLT, Mumbai Bench (DD

favoring Pay & Accounts Officer, Ministry of Corporate Affairs, Mumbai)

and will file the pending financial statements and annual returns with

the Respondent within a period of 30 days from the date of receipt of

this order, failing which this order will stand vacated automatically.

6. The Petition is disposed of in the above terms.

V. NALLASENAPATHY
Member (Technical)

B.S.V. Prakash umar
Member (Judicial)
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